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CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH - HYDERABAD

ORIGINAL APPLICATIONNO. . - - 18Q|

OF 1992
Shri ﬂ/’“""m /e Applicant (s),
et P« Ao ecel Fya | |
4 g 26

Respondent (s)

This Application has been submitted to the Tribunal

y il /V M Advocate under section 19 of the

. Administrative Tribunals Act. 1985 and same has been scrutinised with reference to the points mentioned

in check list in the light of the provisions contained in the Administrative Tnbundl (Procedure)

Rules, 1987.

The application has been in order and may be listed for admission on

él. ’ ’
Scrutiny Officer. » 44\%

-
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17: In-case-an M.A. forié.c')rd om tion of délaif is

11. Have legible copies of the annexures duly ¢
Attested been filedz ' 7’7

12. Has the Index of ,documerts' been filed and
pagim tion dome préperly? Z

13. Has the applicant exhau'stedl all available 7"
©remedies? _ 7’ .

l4. Has the declaration as required by item 7
of Férm I been made? :

15. Have required number of envelopes (file size)

bearing full address of the respondert S‘be'en'vf
filedz :

16: {a) whether the f:eliefs'szodght for, arise out Z
- of single cause of action? ’

(b) whether any interim relief is prayed. for?

ey .

filed, is it supported by an affidavit of-the -~

Tl dpplicant?

a1

18. whether this case canbe heaprd by single Bench? se-

19. Any other point? ‘ :

20. Result of the Scrutiny with initia) of the - M(MW :
scrutiny Clerk. . T T

Section bfficer é ' "
<\ v N ‘ ¢ -

Deputy Registrar ‘

REGISTRAR

A
v,




CENTRAL ADMINT TRATTVE TRISUNAL
HYDERABAD BENCH

it

Diary No.

« Report on the scrutiny of Application
Presented by. "“‘07 ﬂ“ﬁ“"“‘e‘ e e ' Date of Presentation.............
2 =/ . o :

Applicant(s}.k. R R

: ﬂ.'me-,f M&Aa&/ﬂ{b(g,m - . ‘"

Respondent (s) Y A RNV T APPSO
Natthre of grievance.?@???ﬁ??J?.,ﬂ..,i'

Bo.of applicants.a.............f ..... ‘ Ng.of respondents.. suy e veneeen .

CLASSIFTIGATION -
Su?jeCt' LR 2 T 2 T T Y l-..-—-_-_t.c.- (I%l) ). '{Epal-tment - s g .-...(NO-- - )
! : . - *

v

1. Is the application in the proper form? _ ?/
l’

(Three complete sets in paper books form
in two compilations)

2. Whether name, description -and address of ? ) : R - ,
all the parties been furnished in the . o
cause title?

3. (a) Has the application been duly signegd
and verifiedz

(¢)!Have sufficient number of copies of
‘ the application beeq@iled?

(b) Have the cepies 2deen duly sigmed? (7 :

) ther English transliation of docdments
in a language other than English or Hindgi =~~~
been filedz

B. Is the application in time? T 5
(See Section 21) ’

7.$ﬁas the Vakalathnama/Memo of'appearan:e/
- authorisation been filedz T

8. Is the appliCation maintaimable? '
(U/s 2, 14, 18 or U.R. 8 etc.) 5

9. Is the application accompahied by IPO/DD 3

10.Has the impugre d orders origimi1/dniv assn & D
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CENTRAL ADMINISTRATIVE"TRIBUNAL
HYDERABAD BENCH |

_ , |
INDEX SHEET (ORIGINAL) -'

0.A.NO. S of 199, &
CAUSE TITLE K Pwueslolloma oo |
. |
VERSUS

U B2t Mpster Geoetod, e cadl, Hylonsg
L .] t-:m.éfz@y

EL-S].No. : Description of Documents o Page No.
1. Original Application .
NS
2 Material papers : : ! lt) 2y
< |
4. Objection Sheet i —
5. Spare Copies 2 (MLQ )
;

}*; 6. | Covex:s 2 ( W | @):[(
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... IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH o, -
T Pleet ez g
AT HYDERABAD m
PO m 8 P
0.2,.No, of 993 A/d\
ISl of 1 g(fﬂf CEIVED %
U ——r

2 3 DEC 1993 )

Betweens

" K. PURUSHOTTAMARAOQ '
S/o0 K. Vasantha Rao, aged 62 years,
Retd, L.S.G. Sub-Post Master,
N.R.Pets, R/0 12-168, .
Sri Ramachandra Nagar, Kurnool. < - eesdpplicant,

AND )

Chief Post Master General '

Andhra Pradesh Circle, '

Dak Sadan, Hyderabad-500 001.

l.

3 2, Post Master Genersil, | |
: A.P.Southern Region, |
Kurnool-518005, ,
& 3. Superintendent of Post Offices,
. ] Kurnoel Divisdon, Kurnool-518001. ...Respondents.
a LIST OF CHBONOLOGICAL, EVENT :
Sl.Ng, dste. Particulars
) 2342453 Applicant entered services Postal Assistants in
~Bellary division Madres Postal Circle in’ Composite
Madras Stcte. : .
2. 01=-11-53 Applicant was transferred on posted as Postal
‘, Assistant in Kurnool Postal DlVlSlon on formation
of Andhra Postal Circle. ;o
. 0l-11-55 Sri. S.M.Yousuff. Junior tn the anmdddm=- oo
- 5
"? 0l-11-87 Appllcant was confirmed in Kurnool postal division.
01=-6-74 Sri.S.M.Yousuff was promoted as LSG Sub-Postmaster.
02~11-76 Applicant was promoted as LSG Sub-Postmaster on
revision of seniority.
f 7 - 03-06-80  SPOs Kurnool writes to Accounts Ooff icer Regional
e Director of Postal Services, Kurnool seeking
o ~'t‘ refixation of pay of the applicant on par with junIor.
" B.  24-11-88 . Aonljcant-rﬂ"""- S o T T T
: 9. 24-01-87 SPOs Kurnool direct the applicant to submit a copy
. of his representation dtd. 02-12-80.
10. 30-08-91 Applicant submits representation to CPMG, Hyderabad
seeking revision of seniority, refixation of pay.
i1, 09-10-92 Applicant submits representation of CPMG Hyderabad
seeking revision of seniority, refixation of pay.
12. 16~01~93 Applicant submits representation £ to Secretary
V“\ Boa;d of Postal service on the subject.
W 13, 105907-33 Applicant submits representatinn +a ODMA Xode.ooto S
14. 19=J7~93 PMG Kurnodl forwards the representation of épplicant
to CRMQ'Hy&erabad. _
PR ‘ﬂS , De—/
Dates &3-11~ SIGNATURE OF TH '
PLACE: /7{ //)MMW%’ WAM | Te ain f COUNSEL
A .« .ﬁm w 4‘3.5 — TR “"1!... "j-iE»-ANT. - e o &



IN THE CENTRAL AIMINISTRATIVE TRIBUNAL HYDERABAD BENCH

AT HYDERABAD

0.A. NOJNCQ( oF 1993 -

Between;

K.Purushottama Rao
S/0 K.Vasantha Rao, Aged 62 years.
Retd. L S. X 79 SUb-POSt Masterp

N.R.Pets, R/0.12/168, Sri
Ramachandra Nagar, Kurnool.

And

1. Chief Post Master General
Andhra Pradesh Circle,
Dak Sadan, Hyderabad-500 Q01.

2. Post Master General,
A.P« Southern Region, |
Kurnool-518005,

3. Superintendent of Post Offices,
Kurnool Division,
Kurneol-518001.

INDEX OF MATERIAL PAPERS

Particulars of the document

Annexure
NQ,

le Extract of Circle gradation list dtd. 1. 7.197T,

1.7.80, 1.7.87.

.. .Applicant,

Respondents.

{u= e e .

Page Nos.

- ﬁ
2+ Copy of Memo of ST/6-27/I1 of PMG Andhra dtd.3U.1U.80 254

. . I| . —
3. Copy of Memo.No,Bl/INC/ED,dtd.7.3.73 of SPOs Kurnool. 5
a) Copy of Memo.No,ATA/62-608/88,dtd.8,11.89 of |

CPMG Tamilnadu Circle, Madras.

4. Extract of CAT Chandigarh, Judgement.

t—%

ST

@) Extract of GOI MHA O.M.N0.20011/1/77-ESTT(D)dtd.15.4.78. L.

5. (Copy of the representation of the applicant‘dtd-aa_agnn I - .
o, Opy Of D.O.Letter from SPOs Kurnool added to Account- [3—lg

Officer, Office of the R.D.PsS, A.P.S.R, Kurnool.

7. Copy.of BMG Andhra Circle No,AC 1/6-41/79 dtd.21.5.80

addsd to D.P.S. A.P.S.R. Kurnool reprodmced in, DPS IS
Memo, No, RDK/AC/Stepping dtd,17.6.80.
8. Copy of representation of the épplicant dtd.24ﬁ11.88o R~
9. Copy of Memo,No,B3/187, dtd. 24.1.89 of SPOs Kurnool, . |-
— ' - - S w—— -ﬂv-VIT}&. t 6"-'17
11. Memo,NO, ST-II/FS dtd. 15.5,92 of PBG A.P.S.R. Kurnools 2o
12. Reply to Memo, of PMG A.P.S.R. Kurnool dtd. 15. 5.92 2 1-2)A
by the appllcant. By 2Lo-N-F2
|

F e

-

r;T&ﬂ~'1émm-b : e I 1

.0.02.
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13.

14,

15..

16,

17.

DATEs 2- 3~ 2>

blaces @‘“’"

K <‘

Copy of Memo.No.B3/Confirm dtd.. 19.11, P? of . ¢, 2 5 ~22A
SPOs Kurnool, ]' -

Copy of representatlon of the applicant dtd.9.10.32 QLT3‘5L9
addsd to CPMG A.P. Circle Hyderabad. - 1

Copy of representation of the applicant addsd to DY-28
Secretary Board of Postal Services dtd. 16.1.33.

Copy of representation of the applicant 8o Sri.A.V.Rao, °
CPMG, Hyderabad. _ L 29-3

Copy of Memo,No,ST-I1/PF/II, dtd, 19.7.93. 29

SIGNATURE OF THE COUNSEL
FOR THE APPLICANT

}TZ?'/ZQALQMQéné§Zu&¢a4ﬁzo
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERAEAD BENCH

AT HYDERABAD

o0.a.N0..\CqQ | oF 1993

Betweens

K., Purushottama Rao

S/o0 K.Vasantha Rao, aged 62 years,

Retd. L.S.G. Sub-Post Master,

N‘ B.Pets. R/O. 12-168’

. Sri Ramachandra Nagar,

KURNOOL.

AND

l. Chief Post Master General

.Andhra Pradesh Circle,

Nnle SaAan HuAaraskhaAd, . SO0

P T

1
|
|
|
1
|
i
|
|
i

....hpplicant.
:l .

2. Post Master General,’
A.P.Scuthern Region,
Kurnocol-=-518 005.

Kurnocol Divisdion,
KURNOOL - 518 (Q01.

THE

- 3. Superintendent of Post Offices, : \

.
1
..,.R?spondents

DE’I‘AILS OF/APPLICAme

i) Néme of the applicant

ii) Name of the father

iii) Age of the applicant.

v) Rddress for Service

2. Particulars of the Respondentss

(a) Respondent No.1.

i) Name and Designation.

4

AR Pikidortizis Ras

JI
i!
s K, Purushottam Rao

3 K. Vasantha|Rao
1

] 62 Years |
N.R,Pet, Kurnool.

3 M/s P, Rathéiah
C. Gopal Reddy
D. Ramena Reddy
B. Ranga Reddy
B,s, A.Satyanarayana.

Advocates

9-33/3, Lingala Complex,
Dilsukhnagar, ; Hyderubad-soo 660.

3 Chief Post Master General.

Anchra Pradesh ‘Circle,
Dak Sadan, !yderabad-soo CG1.

0002‘



h‘: -

b)

iii) Address for service

(c)

iii) Address for Service

3.

4.

S..

ii)
ii1)

i) Name and Designation

Office Address

Address for service

Regpondent No.<.

ii) Office Address

i) Name and Designation

Respondent NoO,3

ii) Office Address

Particulaers of the Order

against which the application

is
i)
ii)

iid)

iv)

mades
Order HNo,
Date of the Order

Passed by

éubjectjmatter in Brief

Jurisdiction of the Tribunals:

B

Same as above.
-G
Post Master General.

Andhra Pradesh Southern Reglon.
Kurnool=-518 005.

I
Same as above.
Same as above.

_do.

Superintendent of Post Offlces,
Kurncol Division,
Kurnool = 518 j001.
Same asg above;

Same as above.

ST/I1/PF/11

19-7-1993. -

Post Master General, A.P.,-

. Southern Regiqn. Kurnool=518005.

Denial of the;benefit of
Seniority, refixation of pay

. on par with junior. : -

The applicant submits that the subject matter of relief

claimed in the applicetion is within the jurlsdlction of this

Hon'ble Tribunal under section 14(1) (b) (ii)‘of the Adminis~ = -

trative Tribunals Act.

by Respondent NoO.2 on only 19=-7-93.

Limitations

The applicant submits that the impugned order was issued

'Thereforé,it is submitted

that the apvlication isg within the orescribed nericd of 14mi-
tation, under section 21 of Administrative Tribunals Act, 1985.

/?Z'JﬂxAAoyﬁAnﬂﬁk;bu&/QZa'

010'3.



6.

6-10 -

FACTS OF THE CASEs “

The gpplicant 'submits that he retirrd as LeS.G.
‘ | ‘
Sub-Post Master, N.R.Pet, Sub-Post Off ice, Kurncol Town,

after putting in 37 years of unblemished|Lerv1ce. The

applicant also submits that he was inltlagly recruitted
' I
as Postal Assistant in the then Composite Madras Postal-
5
Circle, Bellary Division on 23.2.93. andiLith the formation

of Andhra Circle he was posted to KurnoolR Postal Division
with effect from Ql-11-53, It is also sJLmitted that the

Andhra Circle being a new circle the conéirmagion examina-
tion was not held till 1957 and as resulb of this admlnis-:'
trative reason the appllcant was conflrmed in the post of |

Postal Asgistant with effect from 01-3—1951. 1t is further
submitted that one Sri. S.M.Yousut, unn“dklnce_rEtlreu) .

: |
who joined the department as Postal Asstﬂ on 27.2.1953,

and thus a junior to the applicant by four days, got
confirmed with effect from 01-3-55, A copy of the Circle
gradation list dated 01-7-1987 (enclosed;Fs Annexure No.1)

shows that the applicent is senicr to the said S.M,Yousuf.

The applicant humbly submits that he was promoted
as L,8,G., in the month of March, 19/9Y (Aﬁnexure NOJZ)

where as Sri. S.M.Yousuf who ranked junidr to the applicant
in the cadre of Time Scale, was promoted |with effect

from 01,6,1974. It is further submitted ithat the senlority
Mnsaumg, |

of the applicant was revised dn accordance with the
I
Supreme Caurt Judgement and vide P.M.G. Hyderabad Letter-

No. ST/6=~27/11, dated 30—10—80 as well asi the date of
|

promotion to the cadre of L.S.G. notionally with effect

I :
from 02-11-76. without benefit of waqes from the date.
It is evident from the Circle Gradation?kxtract enclosed
: : R
as annexure No,1 the applicant was shown jat serial No.740

i

whereas Sri.S.M.Yousuf was shown at S1.No,742, as on 1.7.75.

%‘M%Ww | | ot
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It is further submitted that the extract of Circle Gradation

List as on 1-6-87 (Vide Annexure-1) also shows the applicant

the applicant senior to Sri.S.M.Yousuf, but his pay waes shown

as BR,1950/= while that of sri. S.M.Yousuf gs Bs. 2, 000/~,
Even the revision of seniority and promotion{were revised

the said revision did not reflect the correct position of

seniority. The Applicant further submits th?t he has allowed
to cross EB in the time scale of 110-4-150-5—175—EB~6—205

~EB-7-240 at the stage of 205 to 212, on 7-3-1973 (enclosed-
as Annexure =3) and there was no reascn for not promoting
CSxcalp St htosma Len
the applicant from 1-6-74‘as no adverse C.R.entry was
l-
communicated to him in between 7-3-1973 and T-6n1974.

)
It is further submitted that in similar cases the pay

AAAAAA - - - . - - -~ -

- fixed on par witih the juniors in Tamilnadu Clrcle vide

Chief Post Master General Letter NO.ATA/62-6®8/88. dtd.8-11-89

consequent to the judgement delivered by the’ Hon ble Central-

& s

AMlnisSctractilive Iripunal rFdaaras 1 U A.NO 752/8? 198/88,
125/88, 449/88, 142/88, 395/88, and 426/88. Qenclosed as -

Annexure No.3A) In these cases it is submitted that the
! e

“benefit of paj was given even for the period.of notional

promotion. It is further submitted fhat‘the{ﬂon'ble CeA.Ta=
Chandigarh Bench also held in O,A.N0.249/89 dated 26-10-1989

(engtosed as Annexure No.4) that the applicants therein were

entitled to the L.S.G.Scale with all the conseqguential

benefits and the date of effect in both the jbove cases
i .
was 1-6-1374, The applicant submits that heﬁis fully covered

|
by the above judgements. It is further submitted that the

applicant is further covered by the Govt. of |India Ministrv -
of Home Affairs O.M.N0,20011/1/77=Estt{D) dated 19th April. '

1978, in respect of beneflt of notional fixation of pay

eeeDe
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i 'I _,
{

with effedt from the date of notional promotion which was

denied to the applicant earlier. (enclosed

as Annexure =4A).

6=-5, The applicant further submits that heébuﬁmitted' a

representation first on 26-4-1980 to the then Director of

Postal Services Kurnool., (enclosed as AnnexhrefNo.S). The

representation of the applicant was forwarded to the D.P.S.

Kurnool by the Superintendent of Post Offices, Kurnool

vide his D.O,detter No.B3/187, dated 3-6-1980. (enclosed -
|

‘ N
as Annexure No,6) The applicant submits that vide Post-

Master General Letter No,AC I/6-41/79, dateh 21-5-1980

communicated 5y the Regional Director Kurnfol vide his

Letter No.RDK/AC/Stepping dated 17-6-1980 it ix was stated

that the cases of stepping up of pay were b#ing separately

examined and accordingly the applicant wait?d for a long

time to no avail. (enclosed as Annexure No;

7). Thereafter

the applicant submitted several representations ending

- - - - s - - [P - - -

It is further submitted that the applicant was directed
‘ |

by the Superintendent of P.0Os Kurnool vide

his letter -

No.53/187 (enclosed as Annexure No,3) to submit a copy of

his original represenaation once again for consideration.

AMELE MPWEL LT G ARl DWWHTL L LT GUW LML LPVLTSTULGA LAV
. 1

to the Respondent No.,1 on 30=8-91 (emclosedj

as Annexure No,10).

On. 15-5-1992 the Respondent No,2, Vide his %etter No, ST/11/FS,

directed the applicant to furnish the date éf bassing of the

confirmation and the chance availed for the:

same. (enclosed~

@D ALUCAULE SWellje I0€ APPLICANT SWERLITTLEA reply Catedw

20.5,1992 to the above communication (encloéed as Annexure-12),

enclosing the copy of the confirmation memc issued by the

SPOs, Kurnool vide Letter No,B3/Confirm dated 1-11-1957

as there was no reply from the Respondents the

(’?Zﬁ/ézdimﬂiw¢¥iu4ﬁ/@&é

applicant submitted

...6.



another representatlon to the Responcient No.;, on 9-10-19392
(enclosed as Annexure No.,14) and to the Sec&eta;y Board of
Postal Services on 16-1-1993 (enciosed as Annexure No.13)
with all the relevant details, and also wiﬂh a specific
request to issue instructions to the concerned authorities
-to refix the pay of the applicant with all consequentaal
benefits, (enclosed as Annexure No.15), © |par with junior
with effect from 1-6-1974. The applicant submits that

he did not get any relief over this repres%ntation also

and then he'submitted another\representati#n to the Chief-
Post-Master General (R-1) k.P.Circle Hyderébad (enclosed=-

: | _ :
a8s Annexure No,16) which was forwarded by ﬁhe Post Master-

General A.P.Southern Region, Kurnool vide his communicat ion-

_ e e am e e = am_mm. a e £

[ S Y g l\‘lr\ 1"!\

instead of himself teking the decision. Therefcre the

“applicant subﬁi;s that having no other recqurse he approached
this Hon'ble Tribunal through this O.A. The applicant

further submits that it is evident from the O.A. &nd the
Annexure to it, that the Respondents were adopting aillatory —

tactics instead of settling hi grievence. [The applicant

also submits that his is a fit case for intervention of

this Hon'ble Tribunal and causing justice ti'.o him.

7. | GROUNDS_FOR RELIEFs ‘

7=1, The applicant submits thet the omissions and commissions

of the Respondents in regard to his case are assailable among

others on the following grounds. §
i

T=2s = . It is submitted that the respondents ought tc have

given the benefit of reckoning of the senlerlty of the applicant
in terms ©f the judgement oOr Hon' bie aupreme LOUIT, TET A4S :

from the date of appointment and not from the date of confir-
mation initially. Thus the respondents have. gone against

the established law. ' . . -

/~22’Z%4¢u@42{¢ﬁzaMﬂ46Z0 ' ; . veeq.
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7=3. It is also submitted that while révis%ng the seniority
of the applicant tﬁé respohdents ought to ﬁave,given.efﬁect
of the promotion from 1-6-1974 on par with?his immediate
. junior Sri. S.M.Yousuf and revising his daée of promotion
from 2-11-1976 was without any basis for léw what 8o ever,
and therefore bad in law, arbitrary, and éoid. as also

viclative of Articles 14 and 16 of the Constitution of India. -

T=4, The denial of benefit of pay fixatioé and seniority
even from 2-11-1976 is against the judgemeéts del ivered
@n 0.A.N0,249/89 of C.2.T. Chandigarh, C.A;T. Calcutta -
benches (1989-II ATC 531) ané also against:the principles
1aid down by the Hon'ble Supreme Court in 5irect Recruits-
-Class-II. Engineering Officers AssociationiVs State of -
Maharastra (ATR 1990 S.C. 1607) that the déﬁermination
of Seniority should be on the basis of conginuous service
and pay benefit should be given with retrbspective effect
as alsc other consequential benefits. Dehial of this

is violation of settled gquestions of Law.

8. DETAILS OF REMEDIES EXHAUSTED:

The applicant submits that he had exhausted all the
remedies available to him ending with his fepresentation
to the Chief Postmaséer General dated 5—7-?993.
9, MATTERS BR NOT PREVICUSLY FILED OR PENDING;WITH ANY OTHER COURT:
The appliuant‘further declares that hé had not filed
anyappliéation, Writ Petitibn. Or Suit reghrding the matter

in respect of which this application is filed, before any

_________________ T d hir mam mwmir lmmaaicn Al Rl P dluasmnl (L PR e

any such applicat;on petition, suit is pending before any

of them.

..'8.
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RELIEF (S) SQUGHT:

Lle

I) No. of Indian Postal Order

II)
III)
. 1v)

I)

CII)

IIT)

" In view of the facts mentioned in para

& and grounds

in para 7 above the applicant prays that tﬁis Honourable-

Tribunal may be pleased to

TJ

i
a) Call for the records and after perusal of the same

declare the action of the respondents in dé%ying the

applicant the benefit of seniority, refixa%ion of pay
. [

with effect from 1=6-1974 on par witlh his immediate junior

Sri. S.M.Yousuf as bad in law, arbitrary, and void.

b) In consequence direct the respondént No,1 and 2 to

revise the seniority of the applicant and

tefix his pay

on par with his junior Sri. S.M.Yousuf with all consequential

benefits thereto with effect from 1-56-1974,

ANTHRLM KELLEE L8 AN SIViiol £wng

i

Pending final disposal of this 0.A, tﬁe appl icant

humbi} prays that the Hon'ble Tribunal may be pleased to

‘ !
direct the respondents to accord the benefit of refixation

of pay with effect from 1=6=-1974 inview of his old age,

Particulars of the Bank draft/Postal order .

in the respect of the application fees

Name of the Issuing Post Offices
Date ' $

Post office at which payable

Postal Order 3.
Vakaiat . ‘ : :
O«A. alongwith material $

pepers as per Index,

(;—f,_/) Vs —_ 2 A

: gngﬂsﬂ%f
ot oo oV o

19.0./8.C.|D.0./Remaved

L 2L B ]



>

I, K. Purushothama Rao, 5/0 Late K. yasahthé Rao,
aged 62 years retired L. S.G. Postmaéter.hN.ﬁ.PeEa. PIO.Kurnool-
Town, Kurnool District and a resident of 12/168;ni‘5riréma4
chandranagar, Kurnool do hereby verify that the, contents of

para 1 to 13 are true to my personal knowledge and para 7

is believed to be true on legal advice and that I have not
! : ; ‘
suppressed any material facts. '

(’qu'/ai&bvwk&fgcrx4a44£&o
PLACEs /7 ydunatad - ' SIGNATURE OF TH% APPLICANT,
DATE: 2 2-/2- 93 '
A"\

SIGNATURE OF THE COUNSEL
FOR THE APPLICANT.

i




R GRADATION LIST DT. 1/=-1975 ' 4Annexure-I)

Page 70 for S.M,Yowff . : *uOrMhL
Page 87 for K.Pursociam Reo

1, S.M.Yousuff = 27-12-1932 27~02-1953 _ 1-3-1955. . SPM pannapalem _470/= .  1~6=1975——— 27221953 e o . -
2. K.Purushotham- 13-01-1931 23-02-1953  1-03-1957 SPM irncol Bazar 456/= _ _ 12221975 23-2-1953
mﬂwo. . . . *
'V' - - - - -— - -— - - - - - - — - - - - - - - - b - b d - - - - - - - -— -— - - d R - l. - —— i - - - - - - - L - 'n -— ~.h

GRADATION LIST DT. ~7-198Q

Page 70 for K.Puotham Rao "
Page 73 for S.M,usuff, , . LT

o

420 K.Furushotham 13=-1-1931 23.2.1953 1.3.1957 PA mAEOOH ~HeQu 515/- .  1=2-1980 23=2=1957 - L r

mﬂmo , ) omm N-.Q mo Q- - . .v
469 S.M,Yousuff 27-12-1932 27-2-1953 1-3-1955 PA Elwm 560/- 1-6-1981 = 27-2-1953 x
' - : 20% LSG, - .

GRADATION LIST DT. 7-1987 . B - ‘o

Page 21 for K,Purhotham Rao
Page 28 for sS.M.Ywsuf,

'l-'l'llIv'..lllll"l...lll-.l'llllulll-llu.lllul"'li.l.l.l.llll.l"l.lul.l.llll.l.l,'i"l

K.Purushotham 13.1.1931  23.2.1953 Kurnool 1950/- . 1-11-1986  23.2.1953
: Rao . , : :
o S.M,Yousuff  27.12.1932 27.2.1953 Eluru 2000/-288%%  1-6-1987 27.2.1953
« , A |
-~ ~ i
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. Namea are found in the Anne xy

s G, T A g@yL b

DEPARTHENT OF POSTS
HPPHEt OF i€ CHIEF POSTMASTER GENERA L, TAHILNADU-CIHCLE, MADRAS ..60C

e NuLATALOZ-00B/HE DATED AT MADHAS-600 002 the 08-11-7589.

- - - —_ - - AR —
-y s -.—-—.———_—--n-—-_-......—-.-......u---—-...—.._-. - Trw M omm W em o - - - -~

In pureuancs of the pranouncement of judygemant by the
Pwiivs wl AOmIhiatrative Tribunel, Madras Banch, in 0.A.Now,752/87,
byn/un, 128748, 449/88, 142/88, 395/88 and 426/80 rilsd by LSG
vffioiala, Lt hus beun dacided to allow the benefit of pav in
vespeut of the offici{als shuwn in ths Annexure notionmlly with affsct
sum | -6.T7T4, 4n the cadre of L5G, Huwover, the fficinla sxe
=tttltled for the arrears of thoe inctreased rate o# pay and allowancag

wiely feom the date of their actual promotion to .56 cadrs as showr
L vluen-4 ot thy Annexyra,

The fixstion ot pay in the cudre ot L56, notionally
i aftect fTrom 1.6.74, 4nd actual banefit from thwe date of actuysal
blumulion to LSG way be drawn and paid by the druwing officaxs
ef's1 the f{xation is approved by the Divisional Supsrintendents,
', The pension cuass of the retirsed c¥ricliales whone
re may elso bs procuessd in accordanfn
with the reavisad entitlemonts and finalisad sarlier aftar obtalining
tovined authority from the Dirsctor of Poetal Actounte, Medras-10%,

4, Thiw is in wupersession of all the previcue orders
insued by this office with regard to notional pay banefite in LSG
veadre in xeapsct gf the officials mentioned in the Annexuxe,

A Copy of this memo, is {saynsd to 1~

Voo lhe HUeterature Cuncened thro' the Division ! Supuvrintendents.
The Divisiunal Suparintendunts will alrdngs for taking up extrs
Cupkoa {f Hecesssary tor endorming o came @t ay oo O L : :

“. Ihw Director of Postay Accounts, Madras 600 104, {10 copiew)

‘}. 5huh(. tinn fila,

»
.

Spure copive to file in O.A.Nos, raferrud tg tbove,

4

Hhe As ubove. 5d/« x & x x x x x
{ K. S, HUVDAR AM) ‘
Ausl.Postmyster Guwnsral {A/cs)
for Chiaf Postmanuter Guneral
Madras - (00 (02,

T e po e S i T L B



ANNE XURE

LIST OF LFFICLALS ENTITLED FOH NOTIGNAL PAY BEVEFLIT IN Lﬁgtya
WITH EFFECT FRUM tw-1074,

T R e e e e e e e e e -

s Uivision ate of acvu-

‘Mo, 5/Shr:, sl promoticn.

s L U ¢ S v A 1
S NAHAYANAN KOVILPATTY 18=-7~1978
T P KRISHNASWAmY TIRUNELVEL] 18=7-1978
ROIYYAMPLHUHAL KUVILPAITL 07-7~1978
D SANKARAN TUTICOHRIN 03-4-1979
N FADMAGI KI SAN PTC, MALRAI ND1.T-1980
V VELLAIPANDI At KOVILPATTL 12-4-.1979
C S CHELLADUKHAL KARUR D6=6-1977
EOSHIMIVAYSAN KUMB AR (INAM 19-4-1979
S HAMANUJAM K ARUR 27-3-1979
5 RAJAGUP AL AN MADURAL MOFULSIL Atad-t979 |
S GUVINUAKAJULU-T ] MADURAY CITY 26-4-1979 ’
P GANAPATHY -do=- 10-4-1979
K VENKATARAMAN _MAYILADUTHUHAI 04-5-1979
6 SAHANGAP AN ~-do- 08-3-1979

19, X H KKISHNAN MADURAL CITY 01-2.1981

Vo, 3 GUVINDARAJUL ] DINDIGuUL 13-T7T-1980

Vi U PANDI AN MADUHAT CITY 42-.56-1980

18, L 3 MAUMAVAN ‘ SALEM 28-3-1976

19, K KRISHNAMUKTHI DINDIGuL 06-1~1981

20. P S GUVINDARAU DHARMAP UK ] 03~6.198D

21 K N HANUMANTHA RAQ ~dp- ‘3‘5“‘950.

2e HOSRInIVASAN KURD AR UNAM 01-1-1981

<300 P LeNA MARIC AK HNAGAP ATNAKM 12-b-1980

€4, m ¥V ANANTHAPAUMALABHAN SALLM wEnT J4.9-1980

25, o g CLINDIGAL 23121980

21 HOKAMNKEL Y AN SALEM 22-2~1981

2 K S VIswaANATHAN SALEM 15-5-1980

28 P P KRISHNA MOQUKTHY SALEM 24.9-1980

29. S RAGHUNATHAN SALEM wigy 18-9-1900

30. K NAGAKAJAN NAGAPATNAM 2T-7T-1980

3. € SRINIVASA HAQ DHARMAPUNH] 09 ~5-1980

Zo N MUTHUR AU AL SALEM i5-8=1900
23, 3 JAGANATHAN-] MADUKAL CITY 21-%-1980
Cuntg

L BN ]

- ——
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14,
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an
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wis
N1,
N2,
"3,
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]

it

NATAHAJANS]
NAGALING AM
PRAKASAM

VO RAJARAM

SIDDHAN

NARAYANA RAU
RAJAGOP ALAN-T ]

Vv VEMBU

KARUPPL an
SANTHANAK AL SHN AN

3 5 MAN]IAN
.S NARASIMHAMUORTHY
SUINIVASAMOUATHY
PANDITHURAL

5 VENKAT ARAMAN
SANJIV{ KAQ

H SANKAHAN
SIVASAMY

- HAWA BAGARDEEN
LAKSHMIXANTHAN
GAMESAN
HAMACHANDH AN
SAME ATHK UM A AN
HANGANATHAN=I]

ANANTHAP ALK ANLABH AN -

RAM K AMY

N GUHL HAQ
SAKMA
KALYANASU. . A HAM
SHANMUL AM '
SULRAKANT AN
VISWANATHAN
SHINIVASAN

S HAJAGUP ALAN
VoOSANGAME SWw AH AN

[ e —

DINDIGUL
PUDUKUTTA[
-dy~-

~dg-~

-dgo-

-do-~

-dg-

MADURAL CITY
-dq-

~d0Q-

MADURATL CITY
~do-

~dgo-

et

-0 Q-

-do-

+D0-
MAYILADUTHUK
SALEM wWEST
FTC, MADUHA I*
NAGAPATHNAM
UH ARMAPUR]
KUMB AKONAM

MAYILADUTHURAL

NAG AP ATNAM
THANJAVUR
SALEM WES
KUMBAKUNAM
ERLDE
MADUHRAL ClTY

13-09-198p
13-09-1980
13-09-1980
13-09-1980
13-09-.1980
G1-01-1981
i 8-08-1980
16-06-1980
26-1041977
09-08-1980
11-10-1979
31-10-1979

. 09-06<-1980

02-08-1950
201C-7379
11-10-1979
15-02-1981
03-1- 1981
14-02-1981
26-7-~ 1980
11-CB-1977
11-10-1979
Al 19-07-1980
| 3.09-1980
06-12-1979
17-07~1980
05-10-1978
09w 10-1979
1407~ 1980
H2-10-197y
0Y+07-1976
13-09-1980
15-10-1979
28--05-4980
V2-11.19460

— e e - A e e e o e —— ——— - .
- . T T e T e e - v

ad /-

XK r A x x ¥

(K S SUNDARAN)
Asat, Pow tvmater Gum:ral( ﬁ\/CB)

fur Chief pgy
T.H.Circlae, M

e
e/

tiiautwu,: Gomw zal,
wdras-000 DOZ,



- W TR oTTme e
UKL | o
CSE TR S R N

V3

AN A
TN 4, Ay {%p_ I a9

- Peatal Crusadar, Dacnmb-}, 1889 N.F, af Postal Elllpl.y.ﬁ!. |

‘ Yol,II/Dacamber, 12, .

. N mKeXe “

7 oAt Chandignrh Bench, Chendlgsrh applicatien through 5
Fr.8.L.Cupta, Advecats;

Respandent threugh Ar,Deepak Thapar, Advecsts,

OOAI - 249 = PB datad 26 = 10 = 89
Sivan Singh Azad and ethara -~ Applicant,

Vs, o
Unien af India and sthears = Reapondsnts

B.S.gghhan : ' :

Presant is a jeint applicetisn prafarreacd by
tha ampliayoes af PAT Degpertmant, why have bLeen denied
tha benefit ef pay and «llswunces of L.S,.G. Ro, A25-64 0
with affact frem 1-6-74, :

2) Applicanta cage in brief la that the inter-
- saniarity ef smpleysss of the Contrul asrvices appeinted/

\ racruited during the paried 22-6-49 ts 21=12-=59 was tn '
‘ be ceterminad en the buenis of langth ef asrvice in the
3 grade or in the aguivelant grada as anvisaged Ly tha

O.M, detng 22649 i{ssued by tha Pinistry af Heiwm Affaire .

and as hald by the Suprems Caurt in Unisn ef andiae ' ]
Y ve, I.A,Ravi Varma and ethars (A, I1,R, 1972 S.C, 670 ) |

Respondants had, had, hewesver wrangly cemputacl ths

intar seniarity en thw basis af tha date eof cenfirmet lan

and b thersby assignad higmr sonlsrity te rems

unier melagues ef the applicants including Shri O0.M.

8 Preakagh Chewle, The nfars aaid junier calleguaa ef

;E;x:*;j . tha applicents ware alee premeted te LSC 425-649 with =
% affact frem June 1, 197¢, Applicante hmve, howuver, | ;
s net been grantad the benafit and the sllowvarces eof ;‘

""" the afore seid grade, sltbough they have basn anigned {
thisr dun sanierity afier a Jeng lzpse oV timm and _
cartedn etiar cellagueu af the spplicems Lncl d ing .
S i Shri Vaeudsv Gira, have baan grantsd such benefita, ‘
' dr-lis-chuonel Rgeudihg the decleien rondearud in
T.Ae =178 of 1966 Paden Gepal Ohinan and sthere
e Va. Unian of India and ethere and Akkha and et haras .
Ve, Unisn ef Indim und ethara, 'A,I.R, 1988 (%) (CA=1)
518,

Respondent have resisted the applicat ien, intespr- ;
8118, on tha grounds thet Shei Om Prakash Chayls, had
baen asoigned saniarity en the beds v2z2ig af tha daets
of canfirmatien and the manierity on the basia sf
length of eervice was detarmined subsequantly in
cemplimrme uith the judgemant eof tha Supre Ceurt and
the applicents have bean assigned tha ir cerract sanierity
\ accerding te the ragpandante, er nat entitled Le tha
bersf it of the decislen of tha Siprems Leurt and te the
Pay and allmwances sa they heus nat actually wup kad in
tha past or L,S.0,

4, Wa heva heerd the argumoent e far wnd againat
the epplicatiens and hove given sur eerm: ot caniidaratien
ts Lhe entire metisr, _ '

e Sv Wmy US DLELBU MU LN VEYY ewut set Lhat ths
centrevaray betwaen the partisa ie ng leiigar ninteors,
The sarn sbands gover ad ty o oatona of dmolniﬁsg
renderded by us sams of the decislens in fitele baziapf -

( Coﬂtd.... 2.-') !I



s O

Pre ril

X of the Prinple Banch rendared in Akkhenna and e.hnrn

I{} .
wi 2 &= ! ' @cf/o,*lo
" TA 178 of 1986 FRndun Cepal Bhiman end mtiw rs
'.yn. Unian of India and ethere decided en 21~11="986,

«_ii) Reshanlsl Vs, Unien af Indis - 1986 {3) SL(CAT) 226,
111) OA 519/88 Rameingh Vs, Unian ef India dacidad en
21=6=~E3,

iv) DAL 514/88 Gurudayal Singh Ys, uUniasn af India and
ethoras dacidad sn 21-6=835,

v) T,A. 675 = PB of 1987 Surjit Singh Vs, Ulen Indias
end athers dacided en 2~-8=89,

Applicante ars elae an eaund putting in ulaiming
the barefits of decieisne of thm Suprens Beurt an the
greund that similarly situsted colloguos ef the applicants
had bsen grantad benefit en tha basie ¢f thse decleisn ef
the tribunsl snd that nan~grant of auch benafit ie in=
freaturs of ortinles 14 and 16 af the Lenstitutlsen,

Tha stond ef the applicenta is supperted by the decisian
L4

Ve. Mnisn of Ind.a (Supre)

6. In visw ef the forageing applicents claim is well
faundad, Censequantly, tha impugonad epdear 26-12«88
(Anrmxirs A=2) ke hareuy 8 quashed «nd Lnm reopendents
ars directed tm grant L.S5,0, Ke,425-640 te the applicants
tegeths r with all censequantial bensfits with sffsct

fram {-5«1974, Respasndents ara further diracted te
cexply with thie judgment within a perind af ! senths

ef receipt al ite cwpy., Ne erder ks te ceats,

A.H. Rat hur B, S, Sakhen
&M, V. S.
26~10~89 : 26=1U=-89,

. . T
- er W M s e om Sk @ a8 B e A E M Se W S s S G o W B ar & sk A A W W A

1) 0.M, 30/44/48/APPTS, dated 22-6-1948, "K-\M

- ¥ bd - 0
| 2) 19693 1 ATE = 530 5 AT ERLEMER L ome

tlan ahculd ba paid evantheugh ths awnl@you ha ¢ nst warked
in tha P’.t. u.

---n---—-nb--ﬂ-m‘--anﬂﬂw-ln--ﬂ-h-.ﬂ

..P MG, Talaunndu Me sy, No, ATA/&?»&UB/BB datud B=11=~89

In pursuance sf the preneunceme & ef juwigment by
the CAT AS berch 8 in 0,A, Nes, 752=B7 xxx
426/88, filad by ths LSG efficilale, it has baun dalcdad te
allsw thw banefit ef pay in respact of the efr!clals sheun
in the Annagure netienally with effagt frem 16«74 in
the cedre of L,8.G, Hewsusr, the officiéls Src antitled
fer the srrmaers ef tha increassd rate ef psy und alleswances
from the data af their actusl premetien te LSH cadre ae
ehewn in Column 4 of the Anraxyre,

The fixatien ef pay in tha cadra ef LG notienally
with effect frem 1-6=-74 and actuall bLanafit frum thu date
of actuas)l premetien in LSC mey bs drawven and pitid by tha
drauing efficers aftar the fixation is eppraved by the
Oivle Supdtae,

‘ Tha panaien casas #f tha retired .....cecc00a0
may alse ba preceesed and finaliand serliset after
ebtaining autharity ef Festel Acceunte Medres,

e oy

Prmeragr —
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These orders do not affect the use of F.7.. 27 where specifically
allowed under special Government orders alrex2y 0 caistence. .

{G.I, MF,,O.M. No. F, 2 (463-E. 111 (A).60, P 3T of 1964, dated the 7ih Febru-
-y, 1968.] .

(7) Benefit of Notional fixation of pay fu aeniority revision case.—It
has been decided that the pay of those Goverament employces who have
been promoted after 4th January, 1972 pursuznt to th: instructions con-
tained in this Department’s O.M. No. 9/3/72-Estt. (D), dated the 22nd
July, 1972 (determining seniority on length ©f service basis instead of
with reference to date of confirmation in respe=t of those appointed prior
to 22-12-1959), may be notionally fixed with eSect from 4th January, 1972
and their pay on the date of actual promotior, fixed accordingly under
F.R. 27, provided the administrative Ministries. ‘Departments satisly them-
sclves that the Government employee in quescion would have been con-
sidered for promotion at the appropriate timnz. had they been assigned
their rightful seniority ab initio. This benefit wiii, how ever, not be admissi-
ble if the Government employee, concerned ®2: not found suitable when
he was considered for promotion on the first occasion after #th Janusry,
1972 but was promoted on consideration of his case on the second or
subsequent occasions, The arrears arising oan of such notional fixation
of pay with effect from 4th January, 1972 would, however, be admissible
from the actual date of promotion only. The benelit of this pay fixation
will not entitle the employees to any further teaefits such as seniority in
the grade to which he is promoted, etc.

2. It is hereby clarified that in respect ©f such o' the employeces as
had been promoted after Ist January, 1973, an pursuance of the instruc-
tions contained in O.M. referred to, the pay om the acluu! date of promo-
tion shall be determined as if they had been promated from 4th January,
Irofm 1ne’ 151 January, 17713, ° - T T - T tC -

[G.1., M.H.A Q.M. No. 2001 1/1/77-Est, (D), &eted the 19th April, 1978.]

. (8) Advance increments to stenugraphess in subordinate offices for
acquiring higher speed in shorthand.—The Third Pay Commission has
recommended in para. 50 in chapter 10 of iz= Report that Stenographers
(Ordinary Grade) in Subordinate Offices in ths pay scale of Rs. 330-360
may be granted one and two advance incoements respectively on their
qualifying at 100 or 120 words per piinute in shorthand both at the recruit-
meat stage and while in service. This recormmendation of the Pay Com-
mission has been accepted by the Governmemil,

2. 1t has been decidsd that Administrsrive Ministries/Depaniments
m:y grant such advance increments (o Steangraphers (Ordinary Grade)
‘in accordance with the following guidelines —

(1} The recommendation of the Pay < ammitssion would be applic-
ablz to Subordinate Offices haang Stenographors (0.Gr) in
the revised scale of Rs. 330-S& irrespective of whether the
mirimum recruitment sieed iy R werds per minute or 100

FR--11 ‘

J\“‘\’“'Q’L.:ﬁﬁ 161 f? H
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From &

K.Purushothama Rao, '

PyR.I {P)=TIf wctn L . “

KUI{NOOL Ho 0. oo |
. To i

The Director of Postal Services, “
A.P,Southern Region,

Rurnool 518 0G3. f
It
Ihrough Proper chanpel. -
‘ " : [
. .
Sir , \
X * i
3

Subs~ Stepping up of increment - Case of
. Shri.K.Purushothama Rag, P, R.I(P)
-) , ‘ Kurneol-Regarding. . i

+ a a I!,

i .
I have been promoted to LEG against, ' 2/3rds

guota and I have been worning in the said cadre-since

3 _ o 14~5-1979, Aa per the gradation ligt‘p*epured a fresh

P ) e e —e e ATGLULTEC

2Tl sk emnenY —a e A _ _ _ "

" during the period from 22-6-1949 to 2I~12-1959, my

geniority ¢sifixed at seriel 740 of Part II.-P/Shri. S.M.Nansu;
SpM, Gopanna}alem ( West Bodavari Division) and Syed Gulame
3 Afza), SPM, Govindspet @t sls. 800 and 991 of! the said

 4_ grauution list rank junior to me and having bien promoted

I
to LSG edrller to me, they are drawina More mav s=a ahe-—

. I
Eﬂu;ﬁzgma.; DK, 1.
I

l. S.M.Yousuf | g B,530/=  1w6=77
2. Syed Gulam Afzal.  E.515/w  1e6e78.

I
Kinaly therefore casue to issue necessary arde?s for
. [
stepping up of lmy increnent on par with my jun%@r Sri.S.M.Youst
ané obliye. : ' [

' I
Yours faithfully,
SG/ =
{ . PURUSHGTH?MA RAO)
I -

Dated et Rurnool, - F?TCL

the 26-4-1980, e\ o
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- DeKrishna Reddy
' Superint-ndent of >,0s,

‘ 2 . Cﬁ*r\\ﬂ 2NN ks ‘7 oj /Q, %

D¢CsNo.B3/187

Office of the Superintendent of
Post Offices, Kurnool Division,

Dated 2t Kurnocl the 2-6-1930

Dear Shri Papranjape,

Kindly refer to the Regionsl Offfcef let-
RDK/AC/PP/MISc, dt.24~5-80 regarding the c2se relmtin
to the stenping up of increment in respect of Sri
KePurushothama Rao, PRI (P), Kurnool.

bY The officinl has “een working in LSG cadre
‘ since 14~5.79 continvously, The officisl s gsenior ¢
S/Sri S.M.Yousuf, SFM, Gopounepalem S,0, A/W TAdepall
cuder KO ix Eluru Oivision and Syed GCUlam AFsal, Spu,
3 Govindapeta 5,0, A/Y Henemkonga HC 1o . ¥ononnsY Dighst
- recently in respect of officials who were recrui ted
during the period from 22.5=45 to 21-12.59,

i

The gr=dation perticulars of the two offie
mentioned by the petitioner *long with those of the p-
tiosner 2long with Lhose of the petitioner himself mye
furnished bYelow for f~vour of kind inform-tion.

__——-lu--——-‘t-—c---.-—--m-----m

31.No.in

) Cradation Name of the officiel Pay dr=wn DeLeT.
list,

*--—‘-‘ﬂ--“‘--l--‘-‘----w-'

S 1, 80O Sri 3.M.Yousuf (Rluru Division) 530/-  1u6e77
‘2. 991 Sri Syed SWlam Afzal (viarong~L Dn)515/~ Y 5 7S
3. T4LO Sri K.Purushothama Rso 515/ 1-2-80

-l._--n'-h----ﬂ-n“..--“*‘w

; ILm"y kindly “e sugk seen th t Spi K. Pury-

shothamarea, PRI(P), Kurnool FC i: senior both to S.v
Youduf "nd Syed Gulam ifzal who are drawing more pav
wnn him, The SPs "luru 9nd Warangal Divisions have

) been requested to forward the service books of the
cfficinls coincerned directly to the Renional Offiece

}\ for f~vour of kind perus-~l and necess2ary nction, The

i s rvice co% of Srd K. @rashoth=marao, petitioner is

' enclosed 2s desired, Th: c2se of the officinl is
extetly similnr to thnt of Sri Z.Dev ppa, APM, Kurnoo
whose seniority hnsg recently been. fixed “nd orders
issued for stg;pins ug of his increment by the Rezion:
Officze (RD Office No.RDK/AC/PR dt.26—9-79¥. I would
be highly gr2t ful {f you would kindly ex?mine the
C3se of the patitioner sympathetically 2s per the
instructions contained in D,G.P 2 T, Lettep No.45/4/7
SPN=IT ¢t.17%=-4-78 and e>rly orders cauded to be 13su~.

With res=:ds,
Yours sinceraly,

To _ S»“L —

Sri V,H.Par-niape, . (D, KRISHN® REDDY)
Acecounts Officer,

©/0 R.D,P.3., A,
KIIRNO™L,

- -

OSOR-’ “J}\“‘-\‘\ 5 ‘\\\\l\‘/

My
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-y - 2 L L.

Cooy tos-
1« The Sr, Supérintendent of Post Offices, “luru anrd

P ea,

“arancal for favour of kiwnd laformation. They "re
requested kindly tc csuss despateh of the Service
Books of S/5hri S.M.Yousuf, SPM Gepannapalem (Bluru
Division) ana Syed Culasn Afzal, SPM Govindaraopet
(War2ng~l division) directly to the Director of
Postzl Services, A.P.Southern Region, Kurmool for
negessary fction ard early return. 8

Cony to the PostmastErs, Tadepalliguden and
H namkondr for information and neces<Ary action.
t e
(§a) —

(D,KRISHNA REDDY)
Superintendent of P.0Os.,

‘ o
' ' s Cﬁfﬁ/// Kurnool Division,
3 [t <TT ‘ |



K\gBV:QE:?bfﬁiyirf"uT\.}' Qg;xJJf
Indian Poste and Telegraphs Department
Office of the Dimctor of Postal Services, A.P,.S, Region,
- \urnool 518003,

~ L] ¢ 9

To .
The Superintement of Post Offices

\ No., RDK/AC/Ste ppin,gL' Deated at Kurnog_l_j_h_e__..‘___17__.“6,_,__8,0._,,

+

Sub: - Stepping up cases consequent on revieion of
seniority in T/Scale Clerks Cadre based on
} Suprere Court decision,

LI I ]

A letter received from PHG Andhra Circle, Hyderabad
is reproduced telow for your suidance.. Tha,.gtghmi®n - ~=-- -

A copy of PMG, Andhra Circle, Hyderabad letter No, AC I/

6.£41/79 dated 21,5.80 addressed to DPS AP Southiern Re. ion
Kurnool,

l’ . ¢t s oa

Sub: - Pay . Steppin up of - Case of Sri R, Kotajah,
‘ Nandyal Division.

* e a0

It 1s seen thet the anamoiy has arisen due to refixatisn
A ot seniority, consecuent on tue recent Supreme Court's judge -
- mnt, the question as to from which dete, che revised set of
senior officials would have got promotion to the L.S.G. is
| separately under examination of the Staff branch ol this
office, When this is done and orders are issued, dre.ing
officers themse ves can refix the pay 0L the seniors and
take further action, If anamoly persis, the cese may then
\ te referred to this office again, together with the authenvi-
' cated seniority list in the respectiw cedres. The service
books received with your letter are returned herewith.

FS

S4/ - '

DA: 2 Service Books, for Postmaster-General,
Andhra Circle,
Lyderabad,

IRE_COPY

The Servie Book received with your letter is
returned .

Eindly acknowledpe receipt. ?wa: he

V. N, Para% Nl
(Acco nes mf?ge“xj"(@o :

¢ the Re,ional D.xw. tor oi
<‘/‘_' Postel Servicee A.P,S.R

M Kurnool -518003%.
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Ann%xure-s )
{7ﬁéga,\e
: , _:Kgrhool.
Froms i , '24.}1;1988.
K,Purushothama Rao, '
Sub Postmaster, -
N.R,Peta, Kurnool, !
518 004,
l|
To :
The Superintendent of Post Offices, .
Kurnool bivision, Kurnool=518001. '
THROUGH THE SUB POSTMASTER: N.R.PETAs I_(URNOQI_...
Sir, |

{ Subs- Stepping upcase of Shrl.K.Purughothama Rao,
SPM, Kurnool, N.R.Feta- Regarding.

Refs--1. Your Letter No.B3/187, dated 4.8.1980,
addressed to the Postmaster; Kurnool.

2. P.M.G, Hyderabad letter No.
dateds 21.5.1980.

I request you kindly to refer tc the re

ClTEU adDUVE &l JITUIGELE HY LT SwaYT GL  rmaia

stands.,
An early reply is requested.,

Thanking you Sir,

Yours fa

|
Ac.1/6-41/79.

|
ference
Y A U AANE ARTWE Ter T e B

ltbfully.

sa/-

{ Dyvvmiielheas

h:m: Doanm WA

ENDORSEMENT NO,4§5£§RP. DATED AT KNL, THE 4 11,1988,

i
Forwarded to the Superintendent of Post.pffices. Kurnool-

Division, for favour of disposal. - ~..:\

R T, PR . T
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e AINCIANY “\'j

GO VS NMEVD OF TEDTA 3 Tuk &Eil OF £030S,

“hé’ Supit. of Post Ofices, 31k. .o Purushothawa Raa,
Kurmool division, i ~ N.R.Peta,
Kurnoo1l=518001, Kurnoo1l-518004,
No.B3/187 dated i surm.0l-5180G1, the @t[-1—1a99.,

3ub $= Pixn~tion of seniority in IL3G Cadre. .

Ref i~ ovr ‘refresentation 4t . - — -

Your represe-igiion reg-vding rix-tion of senicrity in
36 C dre was forwgrded o n‘Of ~9 yaur nrevious representiti.n
W as sttnmuted to R0, for taking necesaary action.

Now the R.0, direc.ed o cobtanin a copy of your previcus
representation dated 2.12.%0, which was subnmitted to R.C.previously.

As such please .send thie 9ane for onward submission to R.O.
L
\ Cphf"‘v \.'w )
( M oCH duI) I'fAO )

" Supdt ct)f"Pc:st Urtices, -
q, Kurnool division. :
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‘Prom _ ‘ .

" To

K. Purushothama Hao,

e tired L.3.G. So?o-‘qo'

¥ede Peta, @
12/168, 3ri Aamachandm Nagr,

The Chief Pontmaster~Gsnerml,
Andhma Circle,

Subt = deviaion of asniority of
3ri.K.,Purushothama BRao,
furnool divigion,

[ N

I, KePurushothama #ao, ratired LeSeGs SePeMe
your k:ind consideration and favourdnls e"’u.'ly braecss—

1 was recrulted aes T/8 Clerk anr! ined ap
1./3 Clerk on 23,2.195%, Severml officials who ware
recrul ted along with me ant pome of the juriors g_,ot
Le3.3, promotion ou 1,6.1974 wheveas I 20t L,3,@
promoting on 2,11, 19’?5 I am horewlih fur‘tiahhg; ona
example, . .

31.K0. in  Same of the late ute of Date of §
Gradation Official, entry in psubstan~ §
Liate . 5/3hci, m.m.. in Lopt., tive emtry

in the
420 Ko Purusho thara Aao 13-1-+31, 23-2=5%, l=3=57,
469 3.M. Tusut 27-12-32, 27=2-5%3, 1-3-55, }
2, Pgrinps the date of contlmation might hmave

bean ta¥%an for L.3.Q, Promotion. Aa nar the A gemant
of C.r.l, Chandigarh, a copy of which is encloged for £
ready refersnce, it is granted all conssquentinl benafits
with effect from 01-06-107%

4e C A.T. Calcutia in {ta Judgement copy of which |
is encloged, granted arrsars of pay resulting from
retrospective promotion ghould be patd even though the
employee hod not workoed in the post.

(‘TD !'1".'.‘5 . mge. 2)

B e S, R



Se The Chief Postmaater-ﬁeneral Madras in his
T memo NO.A 1A /62-638/37, dated 8-11-1989 tcccpy enclosed )
clearly atated as "The pension casas of the retired
dfficialyg nay alao be procassed and finalised earilest
after obtaining antiocity of Postal Acoounts, Madms'',

6. I am herewith enclosing a photosuat copy ot

rage 39 and 30 of Jwamy's Publication which reproduced
\ the copy of Judgement AT« 1988 (2) 39LJ C.A.T., 518

‘ - Chandigarh, says '!'Bennfito of declaration of law
- obteined hy an applicant muzt be sxtentad to others
similarly placel without the need for them to take
’} recourse to ontmt, !

g

T. Honca, 1 request your goodness to aonsider
my case stmavathetically dn fixing geniority and conge-
quential btgnafits early.

I'mnking you 3ir,

Yours faithfully,

7‘ Z/ﬁ KM T ok a flocd
| R.PORUSDTIAYA U0).,

.

Copy forwarded for information and nmeqsarv
action to :=-

&')'

l. 1ne Postmagter~Gsnaml, h.x’oSJut.mz:n nwglon,
¥urmol - 518 0%,

2. Tho aupdt.oi' foast Offices, Kurnonl division,
Kurnonl -~ 518 Qul.

: ~te
&\
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I 7 R/ o;,pfnmsm OF POSTS INDIA

#atea) Oftice ¢ the _\/71"/" /. . ’
Shri .K .Purusmthamma Rao,

e TR Retd, S1b-Po )
etd. ;t:naSter
wrRE T =fora aa‘ ’ Hou®a 012/1 ’
~F: . 712005 Ramachandra Nagar

et o GENERAL KURNOO)L -518 0C2,

A By S 1 DN REGICH
{J":"‘;Q\}L-.Ja cis

No SI.II/F.&.. Dated ats Kurnool 5. the 15 .5 92, -

Subi- Rmvl sion of semiority 1:1 LS’E cadre
' tnm* ’ ‘

. Please ‘Lntimate \hetner you have passed
the confirmation examina‘lienn within /the

o e

pericd and chancea nresclribed by tna deptt,

nd if So, such letter/meuo$ if any availa~ ..

ble with you may please be sent to this
office immediately for processing the case,
(S.Satyana—ra-yau‘rm—ff'ny)

) wgs faes | Anct ﬂwevtof
‘, ‘5‘.‘,1{%:-‘?1 'l.

- OFFICE 0F THE POSTMA a\Eq C ! CHAL

st e At €T
A p. SOV fHERN REGION.

,. ; } I\Uni\dUL .ﬂS JJb

R Wy MPP. BRER. P. 0, No." 2/8 975,735,000 Pad -
PSD. BBSR. RFD/4 -3/PPP/3] B2DtL.25Q-01




*

IO ST B I |

+--thé department at that time, the Official who falla the

The LT s L.

l confirmation eexamlnation within the period and chances

eln (PR S i € 8 .

prescribed will be terminated from service -as I was

¢ » : | TR . - e i .. a

I directly = recruited as clerk and not"a‘promotee to be

reverted as Postman or Class=1IV,

Sty wrmm sy — e e em——— = = —_——_——— - == -

I P S L .  he o - -

sympathitically and issue favourable orders,

u.‘.-‘J.J-J\.-“

Thanking you Sir.

“ - 4 b ] I S ‘.-a-lk—.-l..|4..s RS [ < el SR R
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© AJP.S.R., Kurnool=S,-

Anhe.xure 12

foge 24

Froms _ 2045.92.4
- . FE- S RV " 1 ) : [
K. Purushothama Rao,
, Retired S.P.M. = N T A
12/168, Sri Ramachandra Nagar. 1

KUMOOL e i -~'1 LR T - . ..1 - : :.) = : L"‘. '.: ‘
To .
The Postmaster General, | . - . . )
Respected Sir,

Subs~ Revision of Seniority in L.S.G. Cadre,
1

Refs- Your Letter No.ST.II/F S./dt. 15,5.92.

ap e e

- .. With reference to your letter cited above, I beg
to submit that, I have passed the confésmation examination

within the period and chances prescribed by the Department

o - - — e —r r——— - W —— e wr w FP BANe el ibl L™
\ i

mation was conducted during the 11/56.

VI submit that, I was recruited and%appointed
as T/S Clerk on 23,2.1953. I have passed the Competa;ive—
examindtion held in 1952 under P M.G, Madras Cﬁrcle. Then
the Divisional Office was at Bellary and my first appointment
was at Guntakal L,S,G. S.0. During the year 1?55, I was
transfefred at Kurnool H.0. By that time the pivisionai -
Office was at Kurnool after bifurcation. Tber? was delay
in conducting the confermetion examination becéuse of

bifurfation of Division.

The Department has conducted the confermatlon exemi-
nation only during 11/56. Till such tlme no c$nf1rmat10n
examination was conducted, As per the prevailing Rules of

|

P. T.O.
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Date: §=-10-192,
From D] ) 2D g

K.PURUSHOTHAMA RAO,

Retired S.P.M.,

12/168 Sri Ramachandra Nagur,
KURNOOTL - 518 002.

To
The Chief Postmaster General,

Andhra Pradash,
HYDERABADS- T,

"THROUGH THE SUPERINTENDENT OF POST OFFICES
KURKOQL®, .
Sir,

Sub:- Revision of seniority and promotionm to L.S.G.
General lime beged on ravised seniority,

*® &

Al

k- =

I solicit a reference to my petition dated 30-8=91
regarding fixation of pay on par with ay junior in L.S.G,
consequent upon mexy¥ revision of seniority in T.S.Clerk
Cadre in persuance oi Judgenent of Supreme Court and
request early orders. '

In this connection I submit the following for your
congideration, I am one of the candidafjes recruited
between 1943 ernd 1959 in the composite Madras Circle
appointed as postal Assistant in Bellary Diviaionfon
23-2-1953, 1 cam2 cver to Kurnool Division of Amdhra
circle formed out of Madras Circle on 1-11-53 and conti-
nued in exeXus enlarged A,F.Circle from 1-4=1560, My
senicrity in the Linme Scale P,A, Cadre was originally
fixed on the basis of dete of confirmation in the P,A
Cadre. Due to adaiaistrativz rzasons my confirnation
in Kurncol Division as P,A. was later than that of my
Junior Sri S.M.Yousuff of, W.G., Division. Which was
8lso in composite Madras circle and later im A,P, Circle,
He was promoted to L.3,G, with effect from 1~6-74 based
on the original seniority im the P.A.Cadre. 1 was promo-
ted to L.S.G, with effect from 2-11-76 on tha same basis,
In persuance of Judgcment of Supreme Court, our seniority

to him. According to the Govt, of Indis decission 8
under F.8,27 I am eligible for revised seniority and also
fixation of pay in L.S.G. Cadre atleast on var with my
junior as per revised seniority. |

se2
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work—in-the-prémot16naT vadre by issue of orders and to K

° "@
‘ f 2 ‘
1 2 3 Qz}L L7 '
I understard that C.A.T Gujarat in an identical case
ordered fixation of pay in the scale of 425/640 scale
irom the date of promotion on par with the junior and

with back wages oI increase of eroluments from time to
tme. : . N L 1

- I also undserstand that the . .¢, Temilnadu Clrcle

was kind enough to orders sucn fixatiom oflpay atc.,, for
over 80 officlals memtAmi23ix sfmilarly placed im Tamil

Radu Circle. I also understand that Supreme Court in a
recent judgenent in the rit petition betwesn Sri K.V. §
Janakiranan and unior. -0f India had observed that the
condition of actusl yorking in the promotionel cadre for
paynént of wages im that cadre does not arise in the case
of am official wha was not emabled to work in the promo-

tional cadre -2or— to ot- cadre-does-hot
apiae tq"fﬁihca;;zi c4al Vio-war not—enubled to

this extent provision of F.R.17-1 are not be applied in
such cases, I also understand that the C,A.T. has observed
that when a judgement in an individual case is given, the
tenifits given in thé individunl case should be extended

ment in each case.

I sulnit thet my case is one of continuing grievance
that ny Junior S.M.Yousuff cortinued to drew more amolu-
ments and more pension than wyself amd I continue to be
dis@rininated contrary to article 14 amd 16 of the consti-
tution. - i

I request yc? to consider the above gspects also and
issue recegsary orders for refixation of my pay im L.S.G.
atleast on par with my Junior Sri S.M.Yousuff from time
to time end cowsequent revisicm of pension, 0.C.R.G, and
paynent of cash equivalent of Il.l., at credit on the date ;
of ry retirement etleast with in a month from the date of
this petition, Fafling which I s&bmit I have no other

Thanking You Sir, L
Copy sgubmitted:-toi- Ycurs faithfully,.

1) Sri G.B.Prabhu,M.A.I.P.S.,Chief 2.
Postmaster Gemeral,Andhrs Pradesh 2% /Zaux4éhadgauég} 54

Hyderabad-1 to 3ave delay for
necessary ackion, ( K. PURUSHOT Rﬁﬁ).

2) Postnaster” General,A, P.S.R. Kurnool for
information and necess ry action, |
' e
"\
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sgion caueing loss in senjority for no fault dn my part

R A SR L
N e ‘ Date: /[ =193,
From: ' )

, : KURNOOL,

K.Purushothama Rao,
Retired S,P.M.L.S.G.,
12/168 sri Ramachandra Nagar,

KURNOOL -~ 518 002,

To

y N NGls f,;
The Secretary to Governmsnt ' Kb ”’7&7?‘
Department of postal Board b e
REW DELHI. . ) ‘ : Gf 1ect pig s

Raspected Sir,

Subi-Fixation of pay in L.S.G. on revision
of seniority as per orders in D,G.P&T
letter 45~1~74 S-P.EH.I1I dt. 12-4=78
and as promction to L.S.G.Cadre from
1-6=74.

cad:; E¥331v E‘Bméﬁgﬁ?a an retired from L,S,G,S.P .M.

division in Andhra Cirxcle, I husbly state that I am recrui-
ted as postal Assistant in Bellary division on 23-2-1953
while it was in erstwhile Madras Circle, On 1-11=53 I was
drafted to Andhra Circle on formation of a new circle,

-

— Ml e Y_A_KSL

T humbly state that due to formation of new circle
and change in jurisdiction of the division my seniority
has not been proverly fixed. This had resulted in oppre-

and it has ultimately resulted in B loes of pensionary

"

F—

Ly S R,

. e e WL

It is submitted that the seniority in the T/S P.A.Cadre
was ori iﬁd”;%vaixed on the basis of date of confirmation,
Due to - tion of Circle and formation of new Division
which is ﬁuzely en administrative acts an official like =af
me in Kurnool Division could not get confirmation earlierx

than my counter part whc ig my junior in neibouring division,

S.M. Yousuff who was Junior €6 me iAiETA.lBAEENGR HMAL S
compodhrﬁadras Circle got his promotion %o L.5.G. w.e.f,
1-6-74 on the basis of his earlier confirmation as P.A.
on 1=3-55, Where as I was confirmed as P.A. On l=3=57,

The date of entry of 3ri S.M,yousuff in service 15 27=2-1953
while my entry in service is 23-2-1953. I submit that due
to fortuitous circumstances of Sri S.M,Yousuff continuing

in the sams W.G., Division he was given L.5.C., on 1«6=T4

0020
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based upon his date of confirmation ignoring me. I was
promoted as L,S5.G, w,0.£f, 2-11.75, It ia submitted that

in pexrsuance of judgement of Suprems Court that sgeniority
in clerical grade was later revised based upon the date of
appointment and I was declared senlor to him I wss shown
senior to him in gradation ¢est at serial 420 and he was
shown at seria)l at 469. This 18 shown in the gradation
list dated 1-7=-80. The same is continued even in the
gradation list of L.S.G, circulated on l«7=-87. A compi
rative statement of my position ar<d that of Sri S.M.R
Yousuff as m it prevail in the ¢oadation list on 1-7«7S5,
1-7=80 and 1=7«87 is furnished in the enclosed statement.

A glance at it would show that my seniority has been upheld
based upon the judgement of the supreme Court while revising
the seniority on the basis of date of appointment, Whilo
restoring my seniority and correcting the mistake I am not
given the benlfit of higher pay on per with sy junior. It
is nemedless toc state that myself and Sri S.M.Yousuff were

aprointed in the same cadre3éostal Assistants Eqd 2lso . on

?Eof?ﬁfd.to %ﬁ effect fxcm 1n6-74, but I have been given
promotion only with effect from 2 =11~78 without any basis
and tha same 18 in _correct. I have been declared senior to
him in the postal Asst, Cadre and also in the L,S.G, Cadre.
BY no strich ofzinagin@tion and rulea of service juris-
Prudence no junior can draw no:* ﬂgy than his senior.

¥here the seniority has neen scwzhved the bendfit of higher
Pay on a par with his junior should also be confirred,

Oon revision of seniority in similar such cases in
Tamilnadu circle the pay of the senior f£f£icials has been
fixed on par with juniors w.,e.f., 1=6-74 vide Chief Postmastar
General Tamilnadu circle Madras Letter No.ATA/62~608/88,
dt, 8=11-89, A copy of the same ias enclosed, It may kindly
be seen that the officials mentionad there in wera semilarly
placed wixh mm like me were given notional pay benffits
vw.,e . f, 1=6=74, By applving the same yardstick and principle
I two shculd cet the benffit of motional pay in L.S5.G. w.e.f
1=6=74 on a par with my junior. ,

I have submitted my representation to the Chief Post
master Ganeral, Hyderabad in 1%81L and foliowed by several
representations on 24«11=88, %«3~89,21=4.-89,24-6-89 and
29-9-89, At last 1 was giwen xm a raply on 21=2«90 vide
8.P.05 Kurnool endorsemant No.BS/ﬁéﬂ.dt. 23+2.90 based upon
the Regional Director Order. It was merely stated in the
said order that S,M,Yousuff got L,.S.G,promotion on 1le6~T74

-.3
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whilqitjotpromtioq‘;?is.s G, = " 11=78, Therefore I am
junfior to S.M,Yusuff {n L.5.7. Cadre and anomoly is not

under F.R.22-C and thé reguest was rejected,

I submit that my grievance was not examined in the
right perspective and the decission wasg erroneous and
untesnable. What I sought in my representation was that
on my revision of senicrity in the time scale'and also in
the L.S.G. should be on & par with my junior givdng me
nromotion w.e.f, 1-6-74 as has been done in the Tamilnadu
circle vide instances enclosed. o

As the decision was on a wrong premise I have submitted
a representotion on 30-8.91 follow by another representatbn
on 9=10=92 to the Chief Postmaster Generél,uydefabad a
copy of which is enclosad to rivise my pay on & pax with
my junior and give me all t“~ ﬁonsequential benifits in2®lu-
ding revisicn in pension. i Lave even submitted in my
representa ion varicus decisions of Tribunals wherein it
was held that the benifit of the judgements km ‘ xm should be
extended to the semilarly placed persons and’ not to extand

FIWLA Wil GO M ol e W T e g b 7 s e

I further submit that a semllar case is also decidad
by Chandigarh bench O.A. 249-PB dated 26-10-89 where in
it is clearly held that the applicants are also 4@ sound

futting in claiming tha benifits of decission on the basis

W ALY Se e -y —_ -

were given the lhenifit of scale of pay of h.425-640 with 811

consequential benifits with effect from 1-6~74, My case 1is
similar in all respect8. While it was implemented in

Tamilnadu Circle and Punjisb Circle, there is nc x justifi-
cation to deny the beni:’

il ALloamt fvenm 1oR.TA

and also consEquential benifit of revision OFf pensiom. 1t
may be submitted that penaion cases of all the retired
officials in Tamil nadu Circle were revised and finalised,
It was held by the Supreme Court in Indeppal Yadav Case
(1985 scCC E@BNZSS). That those who had not approached the
Court need not be at disadvancage as compared to those who

EHEp°driOReYEY, 309, ¥ they axe othervise semilarly placed

In view of the aforesaid circumstances I humbly pray
that orders my kindly be is:ued to £ix my pay in L.S.G,
425-640 w,e,f, 1=-6«74 cn & par with my junior Yousuff with

0040

© judgement to me, I should als:
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rzvisicn of pension

all consequential bhenifits including
and arrears on account thereof.

\..u. L

If rmy case i3 not decided fafi¥§ and justly within a
month, I will te compelled to resart to CAT for redrassal
of my grivence, As I am & retired officialikhaving retired

in January,'89 I request that my casgs be dicidad with

sympathy and benffit of judger=n' OA. 249-PB dt.26-10-89

of Chaadigarh Bench extended to r3,

Yours faithfuliy,
/—\/]/ ,}‘O{";i /11(’(“— L((\ /{M

( K. URUSHOTHAMA _mo) .
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KURNGGL,

i;From i OATED 5.7~1983,

K.Purushothama Rzo,

Rat ired Sub-Postmastar (L.S.G.)
12/168, Sri Ramac handra Nsgaer,
KURNGG{ - 518 002,

To ' o ‘ |
shri A, V, Reo,

Chiaf Post Muéter-ﬁonerel, | '
A.P, Circla, '
HY DERABAD - 500 001, |

Regpacted Sir,

Sub:~= Irreagular fixation of seniority - Pay !
and Panslion - Ragarding, -

~=tt0002 ==
nL
With mueh pain end censtraint I am bringing it to
yeur banign not ice atout my ﬁlight due to irragular fixe=
tion of saniority, resultont loss in pay and pansion,

I rapresantad my casa to your office many a t ime
without any roply or econsidarat fon. As I did not heer
anything, I raprasentad to Dakadslat ha'ld at Hydarabad.

C me eSOt egy

8K a 45Tt "haid st Tirupathi hold on 18-G-93. Here inetesd
of considering my casa, I uss raplied that my case do not

coma under the purview of Dak/Psnsion adelst, Aa I~am not
able to know the wey to gat my grievance radrassad, 1 am'

brlng}gg_gggse faCtg ggdra 309 ntlaast by your kind

intarvant ion,

I joinad the departmant as a clark in Kurnool Posta])
Oivision on 23—2-53. I was confirmad as Poste] Assistant
from 1-3-57, As 'the ruls existad than my sanior ity ves
fixed at Sariel 1027 in the Circle Gradstion list lssuad
on 1-7=75, Similerly Sri S, M.Yousuff of Elur Division who
was confirmed from 1-9—55 was pleced at seriasl 742 though
ha hag joinad as Clrk on 27-2-1953,

As it was instructed in 0,G,, P.&.T. New Oalhi
lstter No,45-1/74-5PB,I1 detad 12-1-78 to ravisa tha
saniority of the officials who antgrad tha dapartmant
batwaen 26-6-49 and 21-4=-5Q, according to the dats of
antry but not sccording to the dats of cqnfirﬁntion.
Accordingly, my séniority wes ravised, My nasme was shoun st
Soarlal 420 and thé nam of Sri S.M Yousuf quotad by ms ebova

( Cnntd.... 2-.0)
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ﬁzf/a 3.0
- 2 ¢t~ C:ff;L/
‘ was shown at serial 469 in the Gradation List issyed

- 1-7=~80, Similarly, it was 95 and 214 raspact ivaly in thg

hiradet fon List issuad on 1=7«87,

The 0,G,, P.&,T. .in his lattar N6.45/3/81~5pPB, 11
dated 16=-12-81 hes instructed to rsvisa tig saniority in
LSG also basad on the ravised saniority in Clorical Cadre,
Consaquently, the C,0. 1in ite Mo m, No,&1/6-34 Dt,17-4-85,
In thet Mamo, also my sanioiruly was ravised from Serial 590

to 420 and of the gaid Sri S.M.Yousuf Prom 642 to 4569, Thus
also Sri S,M,Yousyff was Junior to ma,

The said Sri S, M,Yousuff wes promoted to L.S.5. Codrd

from 1-6-74 and I was promotad with affact Froa 3/79. Wwhan
tha C,0, R has undartakan » revisw of promot ions conesquant
on the revision of sanioi}yt in clarica} csdre, my date of
not fonsl promotion was given w,a,f, 2«11-76 in C.G. Mamo,
No,ST/6-27/11 Dsted 30-10-80 ingtuad of from 1-6=74 the

* e wmwm

faﬁreasnting my cause without any fruitfuy) results,

My case wes first reprasentnd on 3«6-80 to the than
R.D.p, s, , Kurnool, but to stap up my pay with my juniors who
vare promoted earlier then ma, As far as my knowladga goas,
I navar raecaivad eny advarsa ramarks which would hava stood
in my way in gatting promotion earlisr than my junior., At th
sams time 1 raceived appracietions both oral and writing
from my supariors. To quote nna of such occasion, 1 race ivad
an apprséiation Jatter No,DOPS/Con,, Dated 27-7-80 for asgssist
the administration in o longast agitation by the staff of
Kurnool Oivision from 24~5-74 to 17-7-F4,

Aga n whan C,0, celled for rapresont at fons from thae
aggoriavad officials in thes cusa of similar typa in C,0. letts
No,SP/6~27/111 Oatad 23-1-81, 1 submitted s raprasantation on
5-4-81, since than I am ranrasanting my cause untiringly, To
my utter dismay, I could not got tha justice dona in my tasa,

Aftar rapresantdng my cese ropaated]ly and hafore gatti
SELAV/ICE
solved, I retired from sas

on suparannuat ion on 31=-1-1989
As such this fnjust ice wes cerriad ovar to my ratired lifa
a8lso.as my pansion wss 8lso0 fixad et & lassser réte dus to
the abovg irragulerity and t his Jloss is 1ifs 1long,

\ bbﬂ'ﬁuo-’ Jese ]

[
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Thewgh 1 was adivsad by meny to aspproach tha Hen'hla
C.A.T, in the cesa, I could not do it firstly bscausa 1
nevar workad ageinst the administration socondly dua tao
financisal constr?{nta.

I hopa tha benign Chiaf P, MG. would undarstand my
plight and my causa in e sympatetic and patient way and
crder my ﬁotional promot ion w,a,f, 1-6=74 atlasast now so
that 1 can laad hy ratirad life with contant ion,

1 aarnestﬁy hope that tihs C,P.MG. wil) not drive ma
to the Hon'ble C,A,T, to redrass my grievance ‘end alsc save
‘a financially,

Yours faithfully,

/fz<’j%0u34@0ﬁ;&kuﬂJ@10‘

{ K;purughnthnmn Ran )
Copy to Shri S,KiPartha Sarathi, 0,8, (Postal) Dok Bhevan

Parliamant Street, New Dalhi 110 001 with & raquast to causa

just ica to ma,

e
" \/
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Annexure=17
K DEPARTMENT OF POSTS - INDIA .
' !
O0/0of The Postmaster CGeneral To g
A.P.Southern Region,
K 00 = - Shri. K.Purushothama Rao,
p Retd,LSGSPM, ,

No.12/168, Sri Ramachandra Nagar.
KURNOOL=518 OQ_.

|
No, S, T.II/PF/I1, Dateds at Kurnool-5, 'the 19,7,1993.

Subs- Irregular fixation of seniority in
LSG Cadre.

Ref:- Your representation a/t CPMG, Hyderabad-

Your representation cited above on the subject

IS D MOTL LWL FRGLWVIGW LW WwEiTiwy r\r N e Nl 5 La Y WANE o WAAIS Wt A W
e | '

1r . taking necessary action, as they are competent to take a
I iw ) ’ a |

decision in this matter and/further communication in

this regard may kindly be awaited from CircleﬁOffice.

Hyderabad.
i
{H. 5. Sastry)
Assistant Director.
C<«Eff"\/
3
. |
. l
i r 1
. |
- . =
—_ i ':‘_
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :

AT HYDERABAD

O.A. M0.1591 OF 1993

Betweemn:
K.Purushotham Rao: sanm Apﬁ:.’l‘r.ﬁ'cant:
And |
Chief- Fostmaster:CGeneral

A.P.Circle, Hy sbac‘l .
and 2 others .sa Respondents:

COUNTER AFFIDAVIT '. ’ -

I, F.Parasuram, son of late Sri P.CHandraiszh, Hindu
.-a'ged_about 57 years, Ocaup ationi Government servicey resident of
Hyderabad do hereby solemnly affirm and sincerely sEate on cath.

as underi

1. I am the Assistant Postmaster-General (S&#) in the s

" Office of the Chief PosEtmaster Generasl, A.P.Circle, Hyderabad,

as such = I am well acquainted with the facts of +h~ -
—mww wn behalf of all the respon~=
am authorised to mie-~

—— LA dD

2 I have read the original application filed by the

NPT Ty | b

above naned goplicant and deny all the »att~-
-.—acLil @XCceplt those that are specifically

. and mni_anl._--_
admitted hereine.

3.-,‘._ JIn reply to paras 1 to 5 = Need no canments.

e-w w— 1t is submitted thar: the orlglnal

4. Tw

applic:atlon is barred by limitation, as the applic.«.mt is aggr:.eved

by the orders of Postmaster: General, A.P.Circle, Hyderabad vide

e war- cOI@
MemoWST/6-27/11/1 dated 30-10-80, by whish *- .
. e .
: - ﬁ v - | 9\_/,
,f. pdic ' DEJZ;\TENI‘ |
' ‘ Asst. Postmaster General {S. & V.)

e (e ' ief P ter General
L om0 ' 0/o. Chief Postmaster Ge ,
IWH:‘:::;:;":;;:‘:; ;g;:!:" &P Circle, !;lydnrabad:SOO 001,
"1
se'®! the Chiel, Pos.master Genersl,
TRLIELE LA PavratE- “0“001

. CIRCLE, HVDERABno-smoo:.-

i




applicant to LSG was revised from March, 1979 to 2-11-'76. It
is: further submitted thal according to Sec.2l of the Aeministra&ive

..l. A

Tribunal Ackt, the Tribunal shall not entertain: the grieVances~ in
arisen/
respect: of which. appllcatlon is made has mxksmn by reason. of any
order made of any time during the perlod of three yearsq Immedl-
ately preceeding the date mon which: the jurisdictoly powers and
authority of the Tribunéls excereiseble under the Acts Ik is:
submitted that the spplicant claims to have: made reprasentations:
dated 26=-4~80 to the: Director of Posial Servicesy Kurnool which s
ig; ndt received. In any case, when: the: spplicant was aggrieved |
by the order: dated 30-10-1980, there cannot be any represenkation.
much: before: i.ee, dated 26~4-80 against the said orders The
O.A. is therefore barred by limifation.
- _— Ae Senid thet Lha ™R BOM 4w lakbos NALAR/L /T4
SPB/1I, dabed 12—4-78p prescribed that senforxity of all persons
appointed during the period £rom. 22+-6=49 bt 21-12%59 may be:

revised on the basis: of lengthe of continucus sexvice in their:
respective: cadres. HOWaVEr; 1N RAFGTLAW/ Vi LUS DO LEuusLy s -

was provided that person failed: to pass: confirmation examination
within the pmprescribed period and within the prescribed mumber

of chances may befiex fixed from the date of passing the: confir-
mation examination in tNE Sald CNAICES5s 4l 155 SUWAH GLUSW v

the applicant falled to pass: the confirmation examination within ke
the prescribed pexiod, and therefore, the: date: of his passing
confirmation examinaion was taken as the basis and his seniority
WEY: [EVLSTU Ui LA iigd) »

6.; In view of the facts stated aboves the égp_liean-t-: has nob.
made: out. any case for cons:i.faerati’on; Ih: is, bherefore, prayed that
this- Hon'ble Tribunal may ‘be pleased to dismiss: the original

applifcation with costss. ‘

Sworn and signed befors me on : Acst, Genaral (S. 2 V)
thdis: the )2[], day of Octobers B 'ﬁfm NTcter General,
 1994. at Hydexabads O/o. Chie 000k,
- o ﬁ's j Y — APy Csrcle. Hyderapad:300 Wiy
E - ME
agros Aar af-ard ( asrz]? FORE

Acsistans Areo e o) Fowe [ Budget) -
R - . wosoon . ({
- . g



. IN THE' CENTRAL ADMINISTRATIVE TSg¥ ‘"51,

ADDAL. BENCH: AT HYDERABAD

O.A.ND. 1591 OF 1993
Between:
K.Purushotham Rao ,', . Applicant -
And :
‘IL. .
Chief Postmaster General .
AP oCi.rCle})Hy dexrahad T
and 2: others; -se F_te_sg!opdént-s:
i8trgy
§§““;‘-4§:’%
RECEIVED Y&
J - g 3
it~ { ©LNov g4 )
;
E Filed ont
‘.

el e—
—

. _, Y
I Filedi byt N"Viww U“‘Q‘%@/_ﬁo |

Ag: EHEC

j/c\ $ o
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YILKR P

. CENTRAL ADMINIZTR TIVE TRIZUNAL HYDERABAD BENCH RYDTRAED /%7
TE | COURT (/

— v mm wa em e e s im e am am mm e em lmn e e rw ee s mm mm we Lewm e em we S8 e ms e TR

TRANSFRER APRL LG TIUN NI, . OLD BETN. N,
CERTIF IZD '

CEnTIFICATRE

Certifiec that no Purther’action is required to be taken
and the case is fitc Por j;;ﬁ%gnmant to the Record Room{Decide#).

Dated: )
csiﬂé:;)

* {Counter Signad. ‘f’/ﬂl
i_ Court OPficer/3=ctlon OF |
Signature of the Dealing Asst.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABADDBENCH 3
AT HYDERABAD

A,0, N0,1591/93 Date of Decision: 27.11.1996
BETWEEN:

K. PurushottamaﬁRao «+ Applicant
and

1. Chief Post Master General,
Andhra Pradesh Circle,
Dak Sadan, Hyderabad-S00 001,

2. Post Master General,
A.P. Southern Region,
Kurnool=518001.

3. Superintendent of Post Offices,

Kurnool Division, ™~
Kurnool - 518001.

Counsel for the applicant: Mr. P. Rathaiah

Counsel for the Respondents: Mr.N.N. Raghava Reddy

CORAM
THE HON'BLE ‘SHRI R. RANGARATANYTMEMBER™ (ADMN.)
THE HON'BLE SHRI B.S. JAI PARAMESHWAR: MEMBER (JUDL.)

- 88

4« DS —
_____ cawTa L non'Diéngﬁgf B.5. Jai Parameshwar: Member (JUDL.)

Heard Sri' Rathaiah for the applicant and Sri Satya-

Narayana for Raghava Reddy.

In this OA the applicant has prayed this Tribunal
" to call for the records and after Perusal to give him the

benefit of seniority, refixation of pay with effect from 1.6.74 _ . -
-—— =swwwsmaacs Junlor shri S.M. Yousuf and conse-

quential directibon to revise his seniority and to refix his pay
- with effect from the said date,

- \ I/ . h - : -02

oo
n. LAl e
. 'i




-2-

The caée of the applicant is that he retired as
LSG Sub-Postmasfer, N.R. Pet Sub-post office, Kurnool Town
after putting in 36 years of service, that he was initially
appointed as Postal Assistant inE?Ombined Madras Postal
Division on 23.2.53 and that consequent to the formation of the
Andhra circle h? was posted to Kurnool postal division,t6w~meJ
on 1,11.53, tha# the Andhra Circle then being a new circle
confirmation exémination was not held till 1957, that on
account of the gaid reason he was confirmed in the Postal
Agsistant cadé%;with effect from 1.3.57 that S.M. Yousuf was Lq
immediate junior reported for duties as postal assistant on \—‘
27.2.53 and was junior to him 4 days, that he was given
confirmation effective from 1.3,55 that he was pramoted as
LSG from March 79 whereas SM Yousuf was promoted with

effect from 1.6.,74, that he was allowed to cross the effici-

ency bar in the time scale of Rs.110-240 at the stage of

Tt T TImTe T e s A SUGWE LWa MWL R UIHUCLIIG
‘ )
him from 1,6.74 and that he ma%be given the benefit of seniority

effective from 1.6.74.

The respendents have filed reply afffggyit stating
that the promotion of the-applicant to L3G was revised from
March,79 to 2.11.76 that the applic;g§gis barred by time, that
the DGP (P&T) in letter No.45/1/74/SPR/II Dt.12.4.78 prescribed
the seniority of all persons appointed between 22.4.69 to
21,12,59 revised:on the basis of length of continuous service
in time scale/baére. However in Para-2(B) it was provided that

a person who failed to pass confimmation examination within
e w e aareaa B awa Gt WL GTLIE TOEe numper of Chances may be

fixed from the date of passing the confirmation examination,
that the applicant failed to pass the confirmation examination

- & 3



@

within the prescribed period. Therefore from the date of
passing the examination, as the basis of his seniority, was
revised accordingly. Thus they¥d prayed for the dismissal of
the original application.

Aisciased
During the course of arguements it is deelined that

the applican%?%?bmitted application Dt.5,7.93. to CPMG, AP
Circle, Hyderabéd (Annexure 16 at page 29). For the said
representation the Asstt., Director of the office of the

PMG, AP Scuthern Region, Kurnool intimated the applicant that
the said represéntation has been forwarded to CPMG, Hyderabad
as they are the competent authorities to take decision on the

matter. It is now seen that the representation bt,5,7.93 of
_ | v e emmate WA e WAL g '-LHErerore; we feel

. by cvect
it properaéeﬁLEPe CPMG, AP Circle, Hyderabad to consider and

take a suitable decision on the representation Dt.5.7.93

within a period 6f 3 months from the date of receipt of this

PUETEER WL g e
orde{?ifg reply on the basis of jJd&cision taken explaining the

reasons for fixing seniority as stated in the reply.

—-

The OA is ordered accordingly.

(B.S+JATI PARAMESHWAR) (R. RANGARAJAN)
MEMBER (JUDL.) MEMBER (ADMN.)
‘ 'EE ,z.r-)‘\\ﬂ\"
) . . /
' - . : . p all
KSM : ¥ 1186,

D -R<3>




0.A.10,1591/93

Copy to:

1.

Chief Post Master General, Andhra Pradesh Circle,
Cak 5adan, liyderabad.

2. Post Master General, A.P.Southern Regicn, Kurnool - 518 001.
3. Superintendent of Post DPPlces, Kurnool Divisian,

Kurnool - 518 001.
4, One copy to Mr.P,Rathaiab, Adwgate, CAT,Hyderabad,
5. Cne copy to Mr.N.''.Raghawa Reddy,Addl.CGSC,CAT,Hyderabad.
6. One copy Lo Bibrar V.PAT dodanans
1« Une duplicate copy.
vt o
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABADDBENCH
AT HYDERABAD

-A.0, N0,1591/93 - Date of Decision: 27.11.1996
-

BETWEEN:

K. Purushottama Rao +. Applicant

and

1. Chief Post Master General,
Andhra Pradesh Circle,
Dak Sadan, Hyderabad-500 0O1.
2. Post Master General.
A.P, ‘Souathern region,
Kurnool~518001,

ﬂf’gggérintendent of Post Offices,
Kurnool Division, ~
: Kurnool -« 518001. .

e mLe Yo Rathaiah

e — - & = -

Counsel for the Respondents: Mr.N.N. Raghava Reddy

L A )

THE HON'BLE SHRI R. RANGARAJAN: . MEMBER _(ADMN. )

THE HON'BLE SHRI B.S. JAI PARAMESHWAR: MEMBER (JUDL.)

- (Oral order per Hon'ble Shri B.S, Jai Parameshwar: Member (JUDL.)

-

Heard Sri Rathajiah for the applicant and Sri Satya-

Narayana for Raghava Reddy.

i In this 0A the applicant hanm w—-. -
y === +w+ cne records and after perusal to give him the

béﬁefit of senlority, refixation of pay with effect from 1.6.74
at par with his immediate Junior Shri s.M, Yousuf and conse-
quential directbon to revise his seniority and to refix h.}s pay '
w;tp effect from the said date. :

S e | | : ce2

- '.‘!-‘I"“*
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The case of £he applicant 1; that he retired as
LSG Sub~-Postmaster, N.R. Pet Sub-post office, Kurnool Town
after putting in 36 years of gbfvice, that he was initially
appointed as Postal Assistant in{?ombined Madras ?ostal
Division on 23.2,53 and that consequent to the formation of the
Andhra circle he was posted to Kurnool postal division t(unwmi
on 1, 11 53, that the Andhra Circle then being a new circle

confirmation examination was not held till 1957, that on

//j//«ﬂgcount of the said reason he was confirired in the Postal

./

_____,a PEI_SOI‘L who FailaR A wmame - _ = — -

Agsistant cadeé_with effect from 1.3.57 that S.M. Yousuf was Lq

N—

immediate junior reported for duties as postal assistant on
27.2.53 and was junior to him 4 days, that he was given
confirmation efrfecctive fram 1.3.55 that he was promoted as

LSG from March 79 whereas SM Youanf wae wrmmai~d ..sar
errect.from 1.6.74, that he was allowed to cross the effici-

enCy bar in the time scale of Rs,110-240 at the stage of

-

R.205~212 dn 1973 that shown oo —- -
him from 1.6.74 and that he ma%be given the benefit of senfiority

effective from 1.6.74. X

i)

- —a

_____ T e DLallllyg
- - N

that the promotion of the applicant to LSG was revised from
March,79 to 2.11.76 that the applicggéiisbarred by time, that
the DGP (P&T) in letéer No.45/1/74/SPB/II Dt.}2i4.78 prescribed
the seniority of all'pefséns appointed between 22.4,69 to
21.12.597revised on the basis of length of continuous service

in time scale/cadre. However in Para-2(B) it was provided that

i —

the prescribed period and within the number of chances may be
fixed from the date of passing the confirmation examination,

that the applicant failed to pass the confirmmation exaﬁination

gy

=1
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within the prescribed period. Therefore from the date of
Passing the examination, as the basis of his seniority, was
revised accordingly. Thus theyy prayed for the dismissal of
the origin;: application. )

: Aps msed.
During the course of arguement¢ it is deei%gfﬂ that

the applicant?%?bmitted application Dt.5,7.93. to CPMG, AP
Circle, Hyderabad (Annexure 16-§t Page 29}. For the said
representation the Asstt, Director of the office of the

PMG, AP Southern Region, Kurnool intimated the applicant that
the said representation has been forwarded to CPMG, Hyderabad
as they are the campetent authorities to take decision on the
matter, It is now seen that the representation Dt,5.7.93 of
the applicant is rending consideration. Therefore, we feel
it propégiggézgre CPMG, AP Circle, Hyderabad to consider and
také a suitable decision on the representation Dt 5.7.93
within a period of 3 months from the date of receipt of this
ordef?ffgd;ggi;Jon the basis oszéision taken explaining the

reasons for fixing seniority as stated in the reply.
%
The OA is ordered acdordingly.
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ro&l\" OF INDEX

List of papers in MP/E-:P/—RZX/NO A%ﬂ /95 in 0.A. w0l S OH /1993

e

‘-“ﬂrzru NO.of papmrs ’ Date of paper  Descrirtion of ,,
- a soord rart I . or - papers Ra'"marks
part IT part JII . Date of filing. '
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IN THE CENTRAL ADMINISTRATIVE TRIFUNAL
HYDERABAD BENCH AT HYDERABAD

M.A. No. /\4}@, of 1995
In C.A. No.1591/93 of 1993
BETWEEN :

K. Purushothama Rao,

AND

1. 'The Chief Postmaster General, A.P.

Dak Bhavan, HYDERABAD

2. The Postmaster General, A.P.S.R.,

Kurnool Region, KURNOOL

3. Superintendent of Post Offices,

A TVTRE v o A e—em - - -

Brief facts leading to the Application :

1.

in December, 1993 praying for the benefit of semiority, and

inmediata Siaad

I am not keeping good health, therefore, there iklan urgency

Kurnool Division, KURNOOL - 1.

I humbly submit that I have filed 0.A. Ni.1591/93

- refization of pay with effect from 01-06-74 on %ar with my

I further submit that I am aged about 6hiyears and

in the matter in view of my failing health.

2

The G.A. was filed on 24-12-93 and initia}ly notice

before admission was given on the date of filingiand it

h e ———— s AAem W A -iL&\Jh FRNAE VR
!

the counter sofar.

PRAYER

orders

il
|

In view of the facts mentioned above the Honourable
s mm peee « ww wviucy pusET1ng OI the B®.4, for
g i

early. .

| .
Jontd..2..,
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VERIFICATION L

| L
I, K. PURUSHOTHAMA RAO, S/o. Late K. Vasantha Rao,

k
aged 64 years, retired L.S.G. Postmaster, N.R., Peta, Post-

!
office, Kurncol Town, Kurncol District and resident of

H.No.12-168, Sri Ramachandra Nagar, Kurnool do héreby

t
verify that the contents of above paras are true to my
. \
personal knowledge and I have not suppressed any;material

facts. :
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‘G.A. NO. 1597 of 1993.
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HYDERABAD~ 500 044,
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